
155- . Written Answers APRIL 9, 1984 Written Answers 156 

(a) whether it is a fact that 663 
mazdooTa are working in the Andamao 
Forest Department for a loog time on 
consolidated basic pay of Rs. 22/- ' with 
allowancei ; 

(b) whether work· study has been 
completed to justify wOTkins of these 
mazdoors in the Forest Department and a 
reference: has been made to the Ministry of 
'Agriculture, Department of Forest, for their 

. regularisation 10 the scale of pay of 
Mazdoors; 

.. 

(c) if so, when the proposal was 
received and what action has been taken in 
the matter; and 

(d) whether Governll1ent will issue 
necessary instructions to bring these 663 
mazdoors working on Rs. 22/- basic pay in 
regular scale of pay immediately; if not, the 
reasons therefor? ' 

THE MiNISTER OF STATE IN THE 
.MINISTR Y OP AGRICULTURE (SHRI 
YOGBNDRA MAKWANA) : (a) As on 
31.3.1982, 662 casual mazdoors with more 
than 3 years service were working in the 
Andaman & Nicobar Islands Forest Depart-
ment on a fixed pay of Rs. 221- plus allo-
wances amounting to total emoluments of 
Rs . 361.50 per month. 

(b) to (d) A proposal for creation 
, 0f 662 post. of reaular mazdoors was 
received from ' the Andaman & Nicobar 
Island tl Administration along with the Work 
Study Report on 1.2.1984. This has been 
~x.amined in consultation with the Ministry 
of Finance (Department of Exp~nditure) . . ' . In VIQW of the recent ban on creation of new 
PQ~ts. 1I pto 30 9.84, further action on the 
pro'posal ha been deferred till that date, 

Report of the Committee to Alleviate Poverty 
Through Forestry Programmes 

.' . 
7061. SHRI GJRIDHAR GOMANGO : 

Will tbe Minister of AGRICUL lURE be 
pI :lscd to st.lte : 

(a) whether the report of the 
Committee to alleviate poverty through 
forestry progratpmes has been received; 

(b) if so, the main recommendations; 
and 

(c) how many tribal families are likely 
to be economically assisted under these 
prog~ammes ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (a) . No, 
Sir. 

(b) and (c) Do Dot arise. 

Tribal Development Wing in 
Division 

7062. SHRI GIRIDHAR 
I 

MANGO: Will the Minister 
CULTURE be pleased to state: 

Forestry 

GO-
of AGRI-

(a) whether a number of committees 
and commissions recommended for creation 
of tribal development wing headed by a 
senior officer not below the rank of Joint 
Secretary; 

(b) if so , the time by which a tribal 
development wing shall be created within the 
Forestry Division; 

(c) whether it is a fact that a wild-
life wing has already been created; and 

(d) if so, the priority for tribal deve-
lopment based on forests ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRJ 
YOGENDRA MAKWANA) : (a) to (d) 
Recommendations have been made for 
strengthening organisational arrangements 
for achieving integrated . development of 
forests and tribals. THe Government accords 
high priority to this matter and the Seventh 
Five-Year Plan is expected to take care of 
t l1~ requirement in this regard. 
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A Wild-Life Wing. ha already been set 
up in the Department of Environment. 

Inter-State River Water Disputes 

7063, SHRI N. DENNIS: Will the 
Minister of JR RIG ATION be pleased to 
state: 

(a) the details of step taken to settle 
inter-State river water disputes between varj-
ous State ; and 

(b) the details of the States involved 
in the disputes? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF IRRIGA ION (SHRI R ,\ M 
NIWAS MTRDHA) : (a) Centre has enacted 
the Inter-State Water Disp.utes Act, 1956 
which provides for negotiat' ons among co-
basin States to resolve the disputes or dIffere-
nces. This Act also provi\fes that if in the 
opinion of the Central Government the dis-
pute cannot be settlcd by negoita tions, it may 
constitute a Water Disputes Tri bunat for the 
adjudicat ion of the wat ... r di pute. Recently, 
the National Water Resources Council has 
also been constituted under the Chairman-
ship of Prime Minister and rep resented by all 
Chief Ministers which, inter-alia, inc1udes the 
function to advice on the modalit ies of resol-
ving. inter-State differences with regard to 
specific element of '" ater Plans and such 
other issues that may arise during planning or 
implementation of the projects. In the re ent 
past , a fair amount of success has b~en 
achieved in resolving the River · Water Dispu-
tes by negotiati ons among the states concer-
ned. Examples are; 

(i) Sharing of Vamsdhara waters: (ii) 
Sharing of Mahi waters; (iii) Construction of 
Rajghat Dam and utilisation of Betwa River 
waters, (iv) Construction of Ban agar Dam 
aDd utilisation of Sone River Waters ; (v) 
Agreement on supply of 15 TMC of Kr ishna 
waters for drinking water supply to Madras 
city; (vi) Utilisation of water resources of 
common rivers of Bihar and West Bengal 
like Damodar, Barkar, Ajoy, Mayurakshi etc. 
(vH) Utilisation of water resource of Suber-

. 
narekha, (viii) Sharing of Kanhar 'waters , . 
(ix) ~haring of waters of certain tributaries 
of Mahaoadi such as lb. Jonk Ong etc. , ' 

(b) . Presently the following two major 
River Water Disputes relalin,g to use and 
further development of waters afe . pending' 
settlement for wh ich negotiations are in prOM 
gress : 

(1) Cauvery waters involving the States 
of Karoataka, Kerala Tamil Nadu and the , 
Ulliort Territory of Pondicherry. 

(2) Yamuna waters up to Delhi, involvM 
ing the States of Himachal Prade h, Haryana, 
U.P., Rajasthan and the Union Tt:rritory of 
Delhi ' 

' Shifting of Headquarters of Kendriya Vidya·. 
Iaya Sangatban Outside Delhi • 

7064. HRI BABURAO PARANJPE = 

"Viii the Minister of WORKS AND HOU. 
SING b~ pleased to Hate: 

. (a) whether there is a propo-al to shift 
the Headq uarters of many autonomous 
organ isations including the Kendriya Vidya-
Jaya Sangathan outside Delhi in view of the 
congestion in the CapitaL 

., 

(b) if so, the details thereof; and 

(c) whether the Headquarters office of 
the Kendriya Vidyalaya Sangathan has been 
allowed to be shifted in the Municipal Limits 
of Delhi instead of taking it outside; if so, 
reasons theref~H ? 

TH~ DEPUTY MINISTER IN THE' 
MINISTRY OF WORKS AND . HOUSING 
(SHRI MOHAMMED USMEN ARIF) . (a) 
Yes, Sir. 

(b) Details are being worked out. 

(c) The requisite information IS being 
collected and will be laid on the Tat1le f he 
Sabha. 




